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(2004) 12 AHC CK 0011

In the Allahabad High Court

Mishri Lal APPELLANT

Vs

State of U.P. and Others RESPONDENT

Date of Decision : 22-12-2004

Acts Referred:

Citation : (2005) 105 FLR 219

Hon'ble Judges : Rakesh Sharma, J

Bench : Single Bench

Judgement

Rakesh Sharma, J.—Heard Sri Manoj Sahu, learned Counsel for the petitioner
and Sri Mahesh Chandra, Advocate who has put in appearance on behalf of
opposite parties No. 2 to 4 and,the learned Chief Standing Counsel who has put
in appearance on behalf of opposite party No. 1.

2. The learned Counsel for the petitioner submits that the petitioner has retired
on 31.1.1998 on attaining the age of superannuation. Till date the petitioner''s
pay fixation, process has not been completed and his final gratuity, leave
encashment and part of retiral benefits has not been settled and paid. The
representation of the petitioner has submitted several representations to the
Managing Director. U.P.S.R.T.C. for payment of retrial benefits.

3. With the consent of the parties, the writ petition is finally disposed of with a
direction to the opposite parties No. 3 and 4 consider and dispose of the
representation of the petitioner as contained in Annexure Nos. 1 and 2 and the
petitioner?s pay fixation shall be done within two months from the date of
production of a certified copy of this order and the petitioner?s remaining retrial
benefits like leave encashment, gratuity shall be paid to him within the said
period.

4. With these observations, the write petition is finally disposed of.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/mishri-lal-appellant-hash-state-of-up… Page 1 of 1


